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JAIPUR 302005.
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o COURT NO. II

CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
NEW DELHI

Excise Appeal No. 2250 of 2008-SM
(Arising out of Order-in-Appeal No. 181(DK)CE/JPR-1/2008 dated
1.9.2008 passed by Commissioner (Appeals), Central Excise, Jaipur)

CCE, Jaipur Appellant

Vs.

M/s Faraday Electricals Pvt. Ltd. Respondent

Appearance :

Appeared for Appellant :  Shri S.R. Meena, DR

Appeared for Respondent: None

Date of Hearing: 5.8.2010

CORAM: HON'BLE MR. D.N. PANDA, JUDICIAL MEMBER

Q q &) 2010 M@

{ An @Q Order NO. .o oveeveeee i, dated.............

Per D.N. Panda:

None present for the respondent.

2. Ld. DR Shri Meena submits that probably Id. Commissioner

(Appeals) had allowed the appeal of the respondent without having

advantage of reading the judgement of the Apex Court in the case




2 E/2250/08-SM

of CCE Vs. SKF India Ltd. reported in 2009 (239) ELT 385.

Therefore he submits that if the matter is re-examined in the light

-

of decision of the Apex Court, Revenue may not be aggrieved.

3. Heard Id. DR. Considering the submission is very fair and also
law being laid down by the Apex Court, the matter is sent back to
the Id. Appellate Authority to re-examine the issue in the light of
the Apex Court’s judgement and come to appropriate conclusion.

Accordingly, impugned order is set aside.

(Dictated & pronounced in open Co'urt)

(D.N. PANDA)
JUDICIAL MEMBER

RM




